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In this applications the a"11|cant has .ought for a
direction upoan the respondents for fixation of his pey meant
for R.R,COK wesmsf. 1.7.1967 and for _granting the bensfit
of the scals of R,R,Cook in terms of éth- scale of pay already |
settled, ' B l
2. According to the a”noﬂnu ho mads representation to
the authoritiss on 14, 12.1988 (ﬂnnoxun 'g' to the application),
stating that he had b esn work ing as !?.R.COOKQ Rainagar (BDR
Sec.) 'sinco 1967 yeat his;i duimatiq\: has 4boon, shoyn as Pess
Cook end consequentlys his pay fixatim his not been dons
agcording to his original duignatim. In auppon of his
statements the applicant has cncloeed one eortificato issued

by an officer Of the South-Eastern R?iluay (ennexure 'E' to the

application)s uwhere it has been mentioned that the applicant
was work ing as l'l.!l.t:ooko~ Iiainagarp 8.0.R.S58e.» in the scale ‘

- !
of %.800-1150/~ with basic pay of B.1130/=. The spplicant hes

has been |
al.o relisd on the smiority 119t¢ 'Y cOpy aof which has be l

_’ 002/"




-

N

application)s holding that the contenta of the app stl dated
, l

and then he has spproached th:ls Trisunel by Piling this
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ennexed at annsxurs *8' to| the applica!tion. In"the said
o_cr?iority list' which is ori&'tg. Department in BOR Units
Adra Divisions and uhich h;_aa Been mentionsd ss on 31,12.1984s the
applicant has bagen duigaat-d 88 R.R.Cmk in the pay scale of
k. 210- 270/-. The applteln.tuhaa algo jvorrod in his lppllcation
that he ahOuld have been given the pay seale of t.1800-2400/-
which is of R.R.Cook but he has beon given a lowr scale of
.

3. It is found that th;I respondents disposed of the

- appe8l . of the app licant which ?o made on 14,12,1968

by passing en order on 9/13.1.1!8!V(an;n.xuro 1G3Y to the

14.12,1988 made by the ﬂppl;icﬂ\t for fixation of his pay as
R.R.Cook has besn egxamined ;by the competnt aut.horityo end it
has besn found that in the ;lb Railuay, | there 1_: no such post
es R.R.Cook, Howsvers his 'pay h-:lo boen correstly fixad in the
post of Meas Cock, Thoroar:t.ro the appiioant &:ad- fur ther
rurosmtotimo to the authoﬂthe but he did not go.t any relisf

@pplication for grant o th. reliefs as stated @ ove.

4, The respondents havo filed a rqlly deny ing the claim of
the applicant, The tcspmd’mu atate that the applicant wes
never appointed as R.R.COoko as clnm.c'l by him but was appointed
as Mess Caok in the 008.1. olf 8752110/ woeefe 1.7.1967, They
have stated that thers is no scale of M.1800- 2400/~ prescribed
for RR Cook/ Mess Cook ands therefores question of non-payment
Ay the said scale doss not L:ig‘. It has also been stated by
the respondents that hy the| order dutod 9/13:1.1989» the applie
cant has been Informed that 'his pay ha. besn correctly fixed.
Hence this application i1s éwoid of merit and liesle to bao
dismigs ed, | | |

Se w» havo'h.ard the ld.counsel appearing for hoth sidgs,
Ue have algo gons through tr:n Spplication alonguith the annexures
233 alg0 the resly. ]

6. It is found from annoxuro 'A* t0 the applicatim t.hat

the applicant uas a;,ointodﬂn the nc:stI of Coaok uith a pay scale
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Of B.75-110/=, This sppointment letter is dated 1.7.1967.

It ie found from the Ind:l.an Railuay Eateblishment Menuals
vol.1 (revised edition)o 1989- that there has bosen a post ol’
Ass istant Cook and Sz, cook. only at paragreph 134» as amended,
1t is found Prom the Ettahliehmont Serial No.240/09 dated
25,10.1989 at page 16 of t_ho application that the post of
Cook has been classified ap Assistant Caoks in the scale

of N, 800—‘!150/-: Cooks in Ith. s;:alo of‘ b.950;1500/-- Sr.Caoks
ih the scale of . 12)0-1300/- and Hoad/ Mas ter COoka(h the
scele of h.1320- 2040/~ I't.haa als0 b'un mentiched in the
said notification that tho,i initial recruitment ywill be mads
By the authorities in the cedre of Au‘istmt Coock and tha
post Of COok uill be treated as s selection post. e Pind
that the applicent has besn appointed a8 a Cock and not se
Mess cwk as per the appoidtment letter datid 1.7.1967 (8nnexurs
' A to.the application) and auhaoquontly in the senjority
list at annexure *B' he has been shoun| as R, R.Codk in the
scéle Of M. 210=270/«s but. tho teapmdmt-agwmrif.ha hile
dispOsing his appeal vide t;ho order dated 9/13'.1.5309 (2nnexure
'G' to the application)s have mentioned that there is no post

of R,R,Cook in the 8,0.Railuay. But we find there is a post
b .

Of R.R,COCk gven-before 1984. It is found from the letter

written by the Sr.Divigional fperating|Superintendents Adres

Jrich 1is dated 26.12.1986 (!annexure *I' to the applicetion)s
that the said Officor‘uﬂntsé! to knoy thlc deldy in sending the
0.7, Claim ill in respect of ths applicent dating kack: tc

198 2.84 in the pOst_ OF.R.R.iCook.‘ 1f thlc applicent has sctually
discharged the duties and rlnpanaib ilities or-th. post of
R.R.Cooks - there is no justiricatim on the part of the
rupondont-authoriuu to dony hir the scale of pay of R,P, Cooka

However it is not cl sar uhothor the applicent hag baen

. |
discharging the duties of R.___!!.Ca:k in the department though

it is found from tha duty roster that tfu applicent hag been |
performing the duties of R.R:_. Codk» es emdodied in annoxuxln-;r
tc the application, Thonro;_roa there is ressmeale atrievonce
on the part of the applicanti rég{udins performance of hias
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duties in the sgale of pay;' a8 claimed by him in the applicatl}h.

|

ln viey of the aforesaid éitwméti.incos- ue think this 1a @ rit
case for giving a ditoctim tc the rupmdontc to coneider tho
grievances of the applicnnt and diopo?o of hig tqreamtetiann-
1. We accordingly d.tgpoea of thie|applicetion by directing
the responden tes esncially the respondent no.4s the Divisionhl‘
Razluay Porsonnel ('hnagcr-l Se E.Railgsy ﬁdr'l{ to \dispdsa of
the repressntetion of the ﬂpplicﬁn‘b after congidering it af reshs
ttoating th is applicﬂtion u @ part off his representations by
passing @ reasoned and apogkzng order| within a period of tuo

months from the dat. of comun ication |[of this order and commun 4

cate the same to the amp licant within = Utd( thoroﬂftcr. The
appl.icant is gsiven the liborty to approsch thia Trihunal if

he ia aggriov.d by the d.eision of the respondente.

B. lhis G, A, stands digpoaod of with the above ctsorvationa.

No ord-r is paasod ss to coats.
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( G. S, Mingi) i (O.Purkayast

Admimlstrativo Hlabnr Jud 10101 Merh or
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